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'Z Central Administrative Tribunal
HYDERABAD BENCH : AT HYDERABAD

0.A. No. 508/89 , . Date of Decision :14=11=81
T.A.No. :

Petitioner.

Advocate for the
petitioner (s)

Versus

Respondent.

Advocate for the
Respondent (s)

CORAM : -
THE HON'BLE MR.R ,BALASUBRAMANIAN : WEMBER (A)

THE HON’BLE MR.

1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. Ll“o be referred to the Repérter or not ? '

3. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?

5. Remarks of Vice Chairman on columns I, 2, 4
(To be submitted to Hon’ble Vice Chairman where he is not on the Bench)
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IN THE CENTRAL ADMINISTRATIVE TRISBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A.508/89, | Dt. of order: 14-11-91 .

Mylavarapu Narayana Rao
«essApplicant
Us.,

1. Union of India, represented by its
Secretary, flinistry of Financse
(Department of Revenus)North Block,
New Oelhi.

2. The Collecter of Central Excise,
Kannavanithota, Guntur~522 004.

«+ s sREspondents.

Counsel for the Applicapt :  Ms. N.Shakti

Counsel for the Respondents @ Shri Naram Shaskar Rao,Addi.CGSC

THE HON'BLE SHRI R.BALASUBRAMANIAN : MEMBER (R)

(Order passed by ‘Hon'ble Shri R.Balasubramanian,
Member (A) ) e

The applicant who vas promoted directly from the cadre
of UDC to that of Dy.Office Supsrintendent (L.II) with effect
from 20-8-1987 prior to the ‘!introduction of thgintermediate

. o )

cadre of Tax Assistant between UDC and Dy.0ffice Superintendent:
sae was placed at a lower point of pay in the scale of 0.0.5.

. is the case of the applicant that :
“It:/ the juniors tp the applicant in the cadre of UDC, who

- were promoted later than the applicanf'to the cadfe of DO0S
after being placed in the cadre of Tax Assistants ws®zs drawing
more pay than the applicant. The applicant's rapresentatian
 his . )
for stepping-up of/pay was turndown by the respondents vide

order dt.7-10-88 (Annexure-2) stating that theiggigans with
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YRS

To
1, The Secretary, Union of India,

Ministry of Finance, (Department of Revenue)
North Block, New Delhi,

2. The Collector of Central Excise
Kannavarithota, Guntur- 4,

3. One copy to Mrs., N.Shakti, Advocate, CAT_, Hyd.

4, One copy to Mr.N,Bhaskar Rao, Addl, CGSC. CAT.Hyd.
5. One spare copy.
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whom he wants stepping-up of pay had been promoted to the

a
cadre of D.0.5. from,different cadrg;ﬁ Hence this ‘petiticon.

\

2. At the time of héaring’tha'learnad counsel for the

‘applicant drawm my attention to the order F.No.B.12014/15/8¢-fp-11A

dt.9-7-90 issued by the Ministry of Finance. This order

;éﬁ?ﬁrely covers the case of the type before me. In para-5

of the order dt.9-7-80, the&president has been conveyed to

the effect that as a one time measure, the pay of a senior

UDG promoted as Dy.0ffice Superintendent (Level I1I) befare

. the creation of cadre of Tax Asstt. in the cadre may be

stepped up equal to the pay of Junior UD(G promsted as D.0.S.
(Level 11) after huiding.thepost of Tax Aastt. provided

the senior 00§ (Legel I1) has been drawing more pay than the
juniomw in tne cadre of UDCs. ,J.' _>"f ,*fhe applicant states
that hﬁéipraya; would be ansuered if this oréer is impiemant:d
and alsg added that it is notLi;plemented in his case because
of the pendency of éﬁis'cése. In these circumstances 1

direct the Respondeﬁts to act on this letter dt.9-7-30. The

pay fixation and all the conseguential benefits including

arrears due to differsnce in pay- (since he had actualily per-

‘?ormed the duties) should be mada'to the applicaht within a

period of three months from the date of receipt of this order.

: appeared
Shri Naram Bhaskar Rao, Learned standlng counsel/for the

the 0.A. is dlSpDSEd—UfAUlth the T

above directions Ulth no order as to costs,

N akidady dmear,

(R .BALASUBRAMANIAN)

: Member (m Q
Dated: 14th November, 1991,

avl/ Dictated in Open Court

Respondents,"ﬁu‘“
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Allowd. )
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DispCsed of with directiodng ' .
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Dismisged ag withdrawn;
Dismisded for Default, -
McAoOV éred/RejeCtE‘d
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